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STATEMENT OF OBJECTS AND REASONS

The Government. of India have proposed to constitute the territories
comprised in the Goa District of the Union territory of Goa, Daman and
Diu as the State of Goa and the territories comprised in the Daman and
Diu districts of that Union territory as a new Union territory of Daman
and Diu. In this context, it is proposed that the Legislative Assembly,
of the new State of Goa shall consist of forty members, The existing
Legislative Assembly of the Union territory of (Goa, Daman and Diu has
thirty elected members and three nominated members, It is intended
to make this Assembly with the exclusion of two members representing
Daman and Diu Districts, the provisional Legislative Assembly for the
new State of Goa until elections are held on the expiry of the five year
term of the existing Assembly. It is therefore, proposed to provide

that the Legislative Assembly of the new State of Goa shall consist of
not less than thirty members,

2. In order to give effect to the above proposal, it is necessary to
make a special provision in the Constitution. This Bill accordingly
seeks to amend the Constitution. A separate Bill for the re-organisation
of the existing Union territory of Goa, Daman and Din so as o form
the new State of Goa is also being introduced.
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